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Court No. -17
Case :- WRIT - C No. - 6208 of 2021

Petitioner :- U.P. Forest Dept. Thru. Prabhagiya Van Adhikari Lko. And
Anr.

Respondent :- Mrs. Harcharan Kaur Gill And Others

Counsel for Petitioner :- C.S.C.

Counsel for Respondent :- Jitendra Saksena,Agendra Sinha

Hon'ble Dinesh Kumar Singh,J.

1. Sri Amit Sharma, who is the Standing Counsel for the State,
has put in appearance in this case on behalf of the petitioner-
State. In the first session before lunch recess, he informed that
Ms. Jyoti Sikka, learned Additional Advocate General would
appear in this matter and the matter should be taken up in the

revised call as she was busy in some other Court.

2. When this Court asked the learned Standing Counsel that
where was Ms. Jyoti Sikka busy at that time, he said that she
was busy in some other Court. The Court asked a specific
question that in which Court was she arguing? Learned
Standing Counsel did not have any answer. However, keeping
in view the interest of the State inasmuch as huge chunk of
forest land is involved in the present litigation, it was decided to
take up the matter in the revised call. Mr. Amit Sharma has

courage to tell complete lie in the Court.

3. When the case is taken up in the revised call, Ms. Jyoti Sikka
is not present. This Court asks Sri Amit Sharma that where is
she busy, he says that she has left the Court as she has some

urgent work.

4. It is very painful to note that Ms. Jyoti Sikka has no courtesy
to come and seek permission of the Court for leaving the Court
premises despite having accepted the case and, the case was

kept to be taken up in the revised call. This Court does not



approve the conduct of Mr. Amit Sharma, Standing Counsel and

Ms. Jyoti Sikka, Additional Advocate General of the State.
5. List this petition on 5.3.2022 peremptorily.

6. Let a copy of this order be forwarded to the Principal
Secretary (Law) and the Additional Chief Secretary, U.P. Forest

Department for information and necessary action.

(Dinesh Kumar Singh, J.)

Order Date :- 2.3.2022

Rao/-
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